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Fir 	G', 	 Order dated 31.1,2003 

'leard Shri 14-.i~,*Rou tray, learned 

R e- 2F~ 
/P 16-1 ), !~'\ s-'Y" -, 

counsel for the applicant. The applicant 

has submitted a representation dated 

at Annexure-A/6 to the competent authoril%-'~v 

for consideration for an appointment on 

compassionate ground, which is still pending. 

In view of the above, the Respondents are 

directed to consider the above said 

representation of the applicant within a 

period of three months from tlie date of 

whir 
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ORDERS OF THE TRIBUNAL 

copies of this order and pass necessary 

orders thereon within that t1me. TAbile 

doing so,, the Respondents should keep in 

mind the Railway Board's Circular No.R*3's 

No,E(G)82/EC (Lt,I'\/) dated 27.6.1985(Bahrils 

183/85)0 

With the above direction,, this O*A* 

is disposed of at the stage of admission itself, 

No Costs, 

Send copies of this order along with 

copies of this0dAo to Respondents and free 

copies of this order be made available to the 

counsel for the applicant and Shri R.C,.Rath, 

learned Standing Counsel(on whom a copy of 

this O.A.-has been served) appearing for the 

Respondents/Railways 
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L  -s pon 0, en t s and m r. Ni. i~. Rou t r -a, T ea rned j 

3 	Ca Ci-,! 	-EC, C ~7, 

this -:~,:icinal 	 Ciisp-),,;inaj 

of this case, on 31.1.26f,-3,dirPcti-n was 

given to thp Respend,--nts tt, 1,,),k tn the 

qrievances of thob Applicant within three 

mo.-nths from the -9ate -~f r.,-cei~.t -f a cr-,~y 

,9 J s— 1 r~ S e 	 el) ,<j sy mr.-ath,l~--arned Standing -. unsel 

app-earinT fnr thp Respr)ndents that the order 
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